
IN THtl central ■ AoHlNISTRAiri/E TRIBUNAL

principal bench

n

N0J DELHI

0 A No, 859/96

Neu Delhi this the 3th day of April,1997,

Hon'ble Smt.Lakshmi Soaminathan, riefnbar (3)

Hon'ble Shri K.fluthuKumar, Member (a)

Shri Surbir Singh
s/o Shri Chabar Singh
R/O 0-32, Greater Kail ash I,
New Oalhi-48

(By Advocate Shri U, Sriuastava) ,,, Applicant

-  Us.

1, National Capital Territory of Delhi
Through the Secretary,
Delhi Administration, Delhi,

2, The Chief Engineer,
Flood Control and Drainage Divn.No.UI,
ISBT,Delhi.

3, The Executive Engineer,
Flood Control and Drainage Divn.No.UI
Govt .of Delhi , Gurmandi , Delhi,

(By Advocate Shri Rajinder Pandita) *** '^®spo'^dents,

ORDER (ORaL^
c.

(Hon'ble Smt.Lakshmi Suaminatii an, Manber (3)

This application has been filed by the applicant

seeking the follouing reliefs:-

(a) To engage the applicant in a suitable job for
uhich he is eligible ui th all other consequential
benefits as back uages etc.

(b) To allow the llA of the applicant with cost,.

jS"
2, Both the learned counsel have bean heard and toe.

perused the records,

3, Ue find that an earlier OA has bean filed by the

applicant challenging his tarmination order, terminating his'

services as Motor Oriver by the order dated 31,3.97 in

which ha had also sought further direction to the respondents

to absorb^in any other suita^ble post for which the

applicant may be deemed fit,- OA 1021/95 had been disposed of

by order dated 2.6,95. Subsequent to this order we note

that the r espond ents hbd cpinsirder^ed the request of the

appiicahtfj d" humanitarian graundsfor alternative job in

u.



-2- /.?

their letter dated 10,10.95 folloued by lettsr 28,11.95

in uhich they hatfe clearly stated that the applicant informed them

of his uillingness to accept the offer of the post of Mechanic

uhich uas conditional. According to the learned couns'el for the.

applicant, the applicant had accepted the offer of the post of

Mo^hanic, Ue, houauer, find that the acceptance is sub tec t to

certain conditions uhich uas, therefore, not un-qualified
Aw

'  acceptance. Th;reafcer the applicant had filed RA 2^9/95 in OA

1021/95 uhich uas later uithdraun.

f

In the present application the main allegatioh is that the

respondents hav/e not considered the applicant's claim for

alternativ/e job as desired by bim. After considering the pleadings

and the submissions made by the learned counsfi, ue find no merit

in this application as the r espondants" hav e considered and o^'^fered

him an alternative job, namely, that of Mechanic subject to his

qualification in the Trade Test as prescribed under the relevant

rules,

5, In the result this application fails and it is dismissed,

Hoijever, ua uould like to add that as the applicant had admittedly

served the department for more than 11 years as Motor Driver but

has been unfortunately disqualified on medical grounds, uhatever

has bean stated here shall not preclude the applicant fr^m making

a suitable representation to the Respondents^.uhich may be considered

sympathetically and in accordance uith the rules and instructions

for any other alternative job, ' ■ ■ • .

0. A, is dismissed as above. No order as to costs.

\j^/
( K. Mut nu Icum ar) (Smt.Lakshmi 3 ui am i n ■-•t hraln )

Member ( ,a) Member (D)
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